
     

 

      

        

         

 

        

     

     

  

    

    

     

     

    

        

       

      

  

   

           

        

        

       

           

         

          



      

        

          

        

         

   

     

         

        

        

         

     

          

            

         

         

             

         

       

       

              

           

           

             

          

   



         

          

               

         

          

           

         

          

              

           

            

            

           

         

         

           

          

         

        

     

          

        

    

           

   

             
     

          

   



       

  

   

           

         

           

          

      

            

         

          

           

             

         

       

          

             

            

 

             

          

            

          

         

             

      

             

          

   



           

           

            

             

              

           

  

             

         

             

        

          

             

           

           

             

           

       

             

        

          

             

          

           

             

   



submit their representations, if any, to the Tribunal and copy of such

representations shall simultaneously be served upon the Applicant

Company.

17. That the Applicant Company is directed to serve the notices along with the

copy of the scheme upon :- (i) concerned Income tax Authority within

whose jurisdiction the Applicant company's assessment are made,(ii) the

Central Government through the office of Regional Director, Western

Region, Ministry of corporate Affairs, Mumbai, Maharashtra, (iii)

concerned Registrar of companies, pursuant to Section 230 (5) of the

companies Act,20l3 and as per Rule g of the companies (compromises,

Arrangements and Amalgamations) Rules, 2016.If no response is received

by the Tribunal from the aforesaid authorities within thirry days from the

date of receipt of the notice it will be presumed that the aforesaid authorities

has no representations to make on the proposed Scheme of Amalgamation

as per Rule 8 of the companies (compromises, Arrangements and

Amalgamations) Rules, 20 I 6

18. The Applicant company to file affidavit of service in the Registry proving

dispatch of notices upon Secured and Unsecured Creditors and notices to

Regulatory authorities as stated in clause l7 above.

V. Nallasenapathy Member (Technical) B.S.V Member (Judicial)

Page 6 of 6

I

Lenovo
Typewritten Text
Sd/-

Lenovo
Typewritten Text
Sd/-




